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Report on O.A No.211 of 2021(SZ) filed by the 8t
Respondent before the Hon’ble National Green Tribunal,
Southern Zone, Chennai.

With regard to the O.A No.211 of 2021(SZ) filed by
Thiru.Palaniappan, the Hon’ble National Green Tribunal, Southern
Zone, Chennai in its order dated 04.09.2023, directed to file a
detailed report regarding the illegal quantity that has been mined
after lease period was over and the action taken by the Department

of Geology and Mining and also the levy of penalty.

As directed by the Hon’ble Nation Green Tribunal (S2),

Chennai, the following are submitted.

Based on the Joint Committee report constituted by the
Hon’ble Nation Green Tribunal (SZ), Chennai, the illegal operation of
quarrying within the lease hold area and also in the non-lease hold
area carried out by the respondents, quantity of mineral illegally

removed were ascertained.

Accordingly, necessary proposals were sent to the Revenue
Divisional Officer, Salem vide Rc.No.1242/ 2021/Mines-A dated
14.06.2022 for taking penal action against the offenders under rule

36-A of Tamil Nadu Minor Mineral Concession Rules, 1959.

As of, the Revenue Divisional Officer, Salem have levied
penalty under rule 36-A of Tamil Nadu Minor Mineral Concession
Rules, 1959 vide Proceedings Rc.No.175/2022/A2 dated
23.01.2024.

The respondent wise / quarry wise / lessee wise details of
illegal quarrying operation, illegal removal of mineral and penalty

levied are submitted hereunder.
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a. Violation detected and penalty levied with regard to 11t
respondent Sri Parasakthi Crusher Rep. by P.Bhaskar.

1. Tvl.Sri Parasakthi Crusher Limited i.e., respondent 11t had
been granted quarry lease for quarrying Rough stone in the
patta land S.F.No.243/1 (Part) over an extent 1.37.0 Hects. of
Masinaickenapatti Village, Valapady Taluk, Salem District for a
period of 5 years from 15.07.2018 to 14.07.2023 vide District
Collector, Salem Proceedings Rc.N0.480/2017/Mines-A dated
14.04.2018.

2. During the joint committee inspection after conducting DGPS
survey, it is evolved that the 11t respondent has quarried
and transported a quantum of 79,325 CBM of Rough stone
excessively within the lease hold area i.e., over and above the

permitted quantum

3. For the un-authorized removal of 79,325 CBM of Rough stone
in the lease hold area, the Revenue Divisional Officer, Salem
has levied a penalty to a tune of Rs.46,80,175/- vide
Proceedings Rc.No0.175/2022/A2 dated 23.01.2024.

b. Violation detected and penalty levied with regard to 12
respondent Sri Annamar Blue Metals Rep. by its
Proprietor.

1. Tmt.K.Neela, the respondent-12, Sri Annamar Blue Metals
had been granted quarry lease for quarrying Rough stone
in the Government Poramboke land S.F.N0.199/1 (P) over
an extent 1.00.0 Hects. of Masinaickenapatti Village,
Valapady Taluk, Salem District for a period of 10 years
from 31.01.2020 to 30.01.2030 vide District Collector,
Salem Proceedings Rc.No.80/2018/Mines-A dated
31.01.2020.
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2. During the joint committee inspection after conducting
DGPS survey, it is evolved that the respondent 12th has
quarried and transported a quantum of 36,604 CBM of
Rough stone and 5,786 CBM of Topsoil / Gravel excessively
i.e., over and above the permitted quantum within the

lease hold area.

3. For the un-authorized removal of 36,604 CBM of Rough
stone and 5,786 CBM of Topsoil / Gravel in the lease hold
area, the Revenue Divisional Officer, Salem has levied a
penalty to a tune of Rs.23,50,574/- vide Proceedings
Rc.No.175/2022/A2 dated 23.01.2024.

4. Further, the 12t respondent has also carried out quarrying
operation in the non-lease hold area of Government
Poramboke land S.F.N0.199/1 (Part) in an extent 1301
Sg.m and removed 5,204 CBM of Roughstone and 1,301
CBM of Topsoil / Gravel.

5. For the illegal removal of 5,204 CBM of Roughstone and
1,301 CBM of Topsoil / Gravel in the non-leased hold area,
the Revenue Divisional Officer, Salem has levied a penalty
to a tune of Rs.25,35,649/- vide Proceedings
Rc.No.175/2022/A2 dated 23.01.2024.

. Violation detected and penalty levied with regard to
13" respondent Sri Vijayalakshmi Blue Metals Rep. by
its Proprietor.

1. One Tmt. K.Lakshmi Malliga W/o. Thiru.K.Kasiwisvanathan
the respondent-13, Sri Vijayalakshmi Blue Metals had been
granted quarry lease for quarrying Rough stone in the
Government Poramboke land S.F.No.219 (P) over an
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extent 2.00.0 Hects. of Masinaickenapatti Village, Valapady
Taluk, Salem District for a period of 10 years from
18.06.2009 to 17.06.2019. The lease was expired on
17.06.20109.

2. During the joint committee inspection, the quarry pit in the
said lease expired quarry of the respondent 13% was
surveyed with the DGPS instrument and found that he has
quarried and transported a quantum of 86,889 CBM of
Rough stone and 6,111 CBM of Topsoil / Gravel

excessively.

3. For the un-authorized removal of 86,889 CBM of Rough
stone and 6,111 CBM of Topsoil / Gravel in the lease hold
area, the Revenue Divisional Officer, Salem has levied a
penalty to a tune of Rs.53,28,114/- vide Proceedings
Rc.No.175/2022/A2 dated 23.01.2024.

4. Further, the 13th respondent has also carried out quarrying
operation in the non-lease hold area in an extent of
0.20.19 Hects. of Government Poramboke land in
S.F.No.219 (Part) and removed 35,626 CBM of Roughstone
and 2,019 CBM of Topsoil / Gravel.

5. For the illegal removal of 35,626 CBM of Roughstone and
2,019 CBM of Topsoil / Gravel in the non-leased hold area,
the Revenue Divisional Officer, Salem has levied a penalty
the tune of Rs.1,60,29,481/-vide Proceedings Rc.No.175/
2022/A2 dated 23.01.2024.

. Violation detected and penalty levied with regard to
14th respondent MLA crusher @K.S. Blue Metals and
Girisagajanya Project Rep. by its Kandasamy
Selvakumar.

. One Tmt. D.Lavanya W/o. Selvakumar the respondent-14,
MLA crusher @K.S. Blue Metals and Girisagajanya Project had

been granted quarry lease for quarrying Rough stone in the
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an extent of 0.73.0 Hects. of patta and S.F.N0.199/12 of
Masinaickenpatti Village, Valapady Taluk, Salem District for a
period of 5 years from 03.01.2018 to 02.01.2023 vide the
District Collector, Salem’ Proceedings in Rc.No. 521/2016/
Mines-A dated 30.11.2017. During inspection the said quarry
was noticed under virgin i.e., without any removal of mineral
in the subject area despite the lessee has obtained transport
permits to transport a quantum of 16,500 CBM of Roughstone
for the subject lease area.
. The committee have ascertained that, misusing the above
transport permits, the lessee’s husband has removed
Roughstone minerals from the adjacent lease expired quarry
(lease expired on 21.09.2016 granted vide District Collector
Proceedings Rc.No0.607/2006/Mines-A dated 27.07.2006 to
Thiru.K.Selvakumar i.e., Tmt.D.Lavanya’s husband) in
Government Poramboke S.F.No.199/1 (part) of
Masinaickenpatti Village.
. During the joint committee inspection, the quarry pit in the
said lease expired quarry granted to Thiru.K.Selvakumar
Government Poramboke S.F.No.199/1 (part) over an extent of
3.00.0 Hects. of Masinaickenpatti Village was surveyed with
the DGPS instrument and found that, a quantum of 1,45,566
CBM of Rough stone and 10,896 CBM of Topsoil / Gravel were
quarried and transported un-authorizedly.
. For the un-authorized removal of 1,45,566 CBM of Rough
stone and 10,896 CBM of Topsoil / Gravel in the lease hold of
area expired lease, the Revenue Divisional Officer, Salem has
levied a penalty to a tune of Rs.89,47,962/- vide Proceedings
Rc.No.175/2022/A2 dated 23.01.2024.
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. Further, the 14t respondent has also carried out quarrying
operation in the non-lease hold area in an extent of 1.04.45
Hects. of Government Poramboke land in S.F.No.199 (Part)
and removed 1,98,265 CBM of Roughstone and 10,435 CBM

of Topsoil / Gravel.

. For the illegal removal of 1,98,265 CBM of Roughstone and
10,435 CBM of Topsoil / Gravel in the non-leased hold area,
the Revenue Divisional Officer, Salem has levied a penalty to
the tune of Rs.8,90,52,290/- vide Proceedings Rc.No.175/
2022/A2 dated 23.01.2024.

.Violation detected and penalty levied with regard to
15th respondent Thiru.B.Gokulnath S/o.Bhaskar.

. The 15t respondent i.e., Thiru.B.Gokulnath had been granted
quarry lease for quarrying Roughstone in the Government
Poramboke land S.F.No.241/14 (Part) over an extent 1.00.0
Hects. of Masinaickenapatti Village, Valapady Taluk, Salem
District for a period of 10 years from 29.12.2020 to
28.12.2030 vide the Assistant Director of Geology and Mining
Salem Rc.No.184/2020/Mines-A dated 29.12.2020.

. During the joint committee inspection, after conducting DGPS
survey, it is evolved that the 15%" respondent has quarried
and transported a quantum of 492 CBM of Rough stone and
491 of Topsoil / Gravel excessively within the lease hold area.

i.e., over and above the permitted quantum.

. For the un-authorized removal of 492 CBM of Rough stone
and 491 of Topsoil / Gravel in the lease hold area, the
Revenue Divisional Officer, Salem has levied a penalty to a
tune of Rs.45,231/- vide Proceedings Rc.No.175/2022/A2
dated 23.01.2024.



Conclusion:

—

As submitted above, in connection with the Hon’ble National
Green Tribunal (SZ), Chennai in its Order dated 03.09.2023 in
0.A.No.211 of 2011, the followings are submitted.

1. It is most respectfully submit that, from the joint
committee report, it was ascertained that the respondent
11 to 15 were carried out quarrying operation un-
authorizedly in the areas around the Masinaickenapatti
Village of Valapady Taluk, Salem District and the quantum
of minerals removed had been evaluated. In connection
with the same necessary proposals had been sent to the
Revenue Divisional Officer, Salem for taking necessary
penal action against the offenders / respondents involved
in the above said illegal quarrying and transportation of

minerals.

2. Based on the proposals sent by the Deputy Director of
Geology and Mining, Salem, the Revenue Divisional Officer,
Salem has issued necessary shows notices and afforded
personal hearing to the offenders / respondents and
obtaining statements from them and passed orders by
levying penalty to them vide Proceedings Rc.No.175/
2022/A2 dated 23.01.2024.

3. Therefore, it is most respectfully submit that, as
ordered by the Hon'ble National Green
Tribunal (SZ), Chennai dated 04.09.2023 in O.A.No.211 of
2021, necessary action had been taken by the authorities

concerned.
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4. Therefore, it is most respectfully prayed that, this Hon’ble
Tribunal may be pleased to accept this report and to issue
suitable orders as this Hon’ble Tribunal may deem fit and

thus render justice.

L ‘
e T
Deputy |Director,
Dept. of Geology and Mining,
Sglem. '

\pnIU]/,L,LW

e
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= r. Total quantity of mineral 5 e
| quarried and transported Penalty levied
Name of the violator without obtaining permit
©)) ; S e
S| Roughstone Top soil
Nc; (in CBM) (in CBM) Roughstone Top soil
(1) (3) @)
Seigniorage fee | Seigniorage Total
@rate 59 per fee @rate 33 (in Rs.)
CBM per CBM ()
(5) (6) R
; NeSlaeR1Z -« o ..l 35804 5786 2159636 190938 2350574
(21
DTS el i Ll til i i
| 5 Tvl. Sri Parasakthi Crusher 79325 0 4680175 0 4680175
| 7' | Private Limited - R-11 i Ehe o S5 s B ok S S e G
| 3 Thiru.T.Kasivis wanathan - 86,889 6111 5126451 201663 5328114
| i R-13
[ 4. | Thiru.Selvakumar - R-14 1,45,566 10896 8588394 359568 | 8947962
| 5. | Thiru.B.Gokulnath - R-15 1492 491 29028 6203 [ A523 T RE
Total 21352056
oL susmenor—1I1

i) @dHome uTLnE QeuefGw e LMLCUTEHSE Hlevgdleo S| luileor i) Qe tp QuIh GG

QaFsdeolILL L &suﬂmg;@m DTS
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Total quantity of
mineral quarried
Name of the and transported Penalty levied
violator without obtaining
(2) S e DE G St (e R Sl L
Rough Top soil
stone (in Rough Top soil Total
(in CBM) CBM) stone (in Rs.)
(3) (4) Scigniorag | Cost of Total Seignior | Cost of Total (i1)
e fee Mineral@ (7) age fee | Mineral@ | (inRs.) (7+10)
@rate 59 380 per @rate 380 per (10)
per CBM CBM (5+6) 33 per CBM (8+9)
(5) (6) CBM (9)
(8)
Neela-R12 5,204 15301, 307036 1977520 2284556 42933 208160 251093 2535649
Thiru.T.Kasiv 35,626 2;019 2101934 13537880 15639814 66627 324040 389667 16029481
iswanathan
-R-13 S e A
Thiru.Selva 1,98,265 | 10,435 | 11697635 | 75340700 | 87038335 | 344385 | 1669600 | 2013955 89052290
kumar
H/o.Lavanya
R-14 g ? e 2 L
o ey Total 107617420

Cuparegid o Lsusneoruflsrig, Seurstinh ummesd rsm NeorGan” WG L
s165Tm HmieusTSHlent GSsena 2 floh auyrIsiulL UusHo s Bigons Gaiitlubhise

Qaermeminssrs  e5.46,80,175/—0, Hm.Cam@onTs aaTuaIBeE ©SSme 2 (Ml

LUusHe  sBars  Qalyubss Oestmamunssts  en.45,231/-b,

Smwdhoor &/Qu.sieer searual @Ssme 2 fh auprsiulL LSl sn(bigoms

QLRI LILIL L

Qe 19 QDG GasTmenwndsns er.23,50,574/— wHMID &S558 Ijaindluilsusnsg @l &l
Goumrfl  Qailig) seflluhsmer  GQaliyQuOSsmuEsTs  ©m.25,35,649/- o6 Glrggio
er5.48,86,223/—10, dm.ardl afsvauprgsr s/CusTdl 2 LW aTUMT GSSme 2 iflnld
aprislIUl L Lusde aDsore Qaliptu®sg Gesmmmussns n5.53,28,114/~ wnmid
GH8ms HEuduivars @Lsdh @aumfl Geilg seaflomsamen Coully Glbégmindsirs
¢15.1,60,29,481/— 96 GLTsSLD @.2;13,57,595/—&1 LMD &)(.CFIEIGLOTT 6TEITLIIT (& SSHMme
o Mol eupRisILLL LodH an(Bsnrs Cailyubssg Garmmussns ¢5.89,47,962/-
whp  GSSme  muduiivers Gl s
Qo e QUBGSmLESTS 5.8,90,52,290/- 916 Qs 5.9,80,00,252/- gpdlunisnm

@ourfl  Qalg  seflokigamer
SpsoTanld ors Saus@ SoalillaTé) Oemiss oEn ST ([@lenIeInsSS

spLILEOL &8 GearsoaT(HILD.
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0853 Non Ferrous Mining and Metallurgical Industries

00 Non Ferrous Mining and Metallurgical Industries

800 Miscellaneous Receipts AC Miscellaneous Receipts

2997-Fines and Penalties—Forfeiture, Seizure, Confiscation etc.,

D.P.Code : 0853-00-800 AC 2997.

Gy oUITe CsTmsmu CFmss Saumibu’s58h, SUNETG I|Te 6LI(T6UITIL

g el LID-1864—6TLy  auge Qe o flu  FLelgHmE sT(HGHSUIUMBILD  6TETELD

Qafaflsasiubhiéng.

@l suapid Sremisafle) @esurm eNEbmed erpuLmosd Gsumfl uesfl Gl Geustar(HILD
sty geupflermey  @eumfl GHsmem @IS QFi b6 &mE sT(N &S SLILI(H6UG L 63T
@hmelued FLalysms ahds CriGn aarumguyn Cofalss SEHBHOEBSTIITE(6Th (&)
st & sLIuOSInG).

Gunssir_ o &srefsrfe o Geusmer sgib @il sllpETH dn seflo saEns
afNdlser 19596 afld) 36-C(1)-etrulp Gesud omeu L o geurseflib @leusursness
HeoLsan6umhm 30 HeormisEnd @ Cuayammuih siig GemsTeamsuL.

2 " Gam L ,r_fﬁr & g@ﬁ'g@%‘

su(meumil Gasm_Lm’ &lwir,
Gesuld

QumBIT:

) Hmwd).K.Beor &/GlL.s mevmssor, 6T65r.5/156,
E.B amsusuef], ordmpmugserullg,
sumpUiumg, Gasun—636 103.

2) &\(m.UTavssIeoT &/Qu.uyesflulinesr
uf UTTE& &) Siyeori, BTR masr, %
T EETUSSETUL g, UTLHLILIMY ,G&6u1d — 636103
3) SHm.ub.Cargimrs, BTR &I,
LrSETU&SETUL Ly, SUTLRLILMY,

Gaeuld — 636 103.
4) Sy.srdlallaveimnrs e
eflepwieol”&iLfl LjesrhGlLnL L 6vsiv,
&;rré]g;&r'r, wrdpmusserullg, Gesun — 636 103.



